
DECEMBER 4, 1961 Written Annoers 

12 hn. 

MOTIONS FOR ADJOURNMENT 

(i) BoMB EXPLOSION IN JAMA MAsJm 
AREA 

Mr. Speaker: I have received 
notices of adjournment motions from 
a group of hon. Members. I will read 
out the one from Shri Mohan Swarup: 

. A terrible explosion of bomb 
in Matiamahal bazar in Jama 
Masjid area, Delhi on Sunday, the 
3rd of December, 1961, whereby 
one person Mohammad Daud died 
instantly while three persons were 
senously injured and the inability 
of the police to find out the causes 
thereof, particularly when police 
post is situated only at a distance 
of one furlong from the site of 
accident. 

There are some other adjournment 
mobons tabled by some other hon. 
Members on the same subject. 
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Shri S. M. Banerjee (Kanpur): The 
newspaper report says that the acci-
dent occurred in Matia Mahal Bazar 
and one Mohammed Daud was killed. 
An anti-bomb squad of the Delhi police 
was patrolling the Jama Masjid area 
at that time. I want to know whe-
ther this anti-bomb squad .... 

An Bon. Member: .... was respon-
sible for this? 

Shri s. M. Banerjee: .. knew that It 
was gomg to explode. Another bomb 
was found. The Muslims in that area 
are In a paruc. 

Mr. Speaker: Before I allow the 
adjournment motion. the hon. Mem-
bers go on speaking in this way. Han. 
Members are certainly interested m 
seeing that there is no clash. Refer-
ring to it again and apm as a mino-
rity community does not lead us any-
where. God alone knows; it may be 
a private quarrel. So, in every small 
matter this question of community IS 
being brought in. Nobody knows liS 
yet who is responsible for this. There-
fore. hon. Members must be very 
careful in making statements like this 
especially referring to mmority com-
munities. Who wants to hit the min-
ority commuruty? That will create 
such an Impression. It will certainly 
be enquired into and whether one be-
longs to a majority community or a 
minority community nobody will be 
allowed to die. Therefore, no hon. 
Member may think that he is helping 
the minority or any other community 
by merely stating things like this. 
Nobody wants, whether one belongs to 
Ii majonty community or minority 
community, to be hit J,y bombs or 
that bombs should be thrown at all. 

Shri Bal Raj Modhok (New Delhi): 
Sir, there have been J! number of 
explosions in this very area; there 
ha \7e been about a· dozen e lo~o s. 
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Not a single man has been arrested in 
this connection during the last one 
:year. One bomb was also thrown at 
the Prime Minister's car soon after it 
passed that side. It is a serious 
matter and we must find out how 
·these things happen in that particular 
.arell. 

Shri. P. G. Deb (Angul): Sir, this 
11 creating pank I would like to 
know whet:her it is a bomb or a crac-
ker; we must be sure. We are hear-
ing all sorts of things. 

Shri Tangamani (Madurai): In view 
cf the tact that this is a very crowded 
area and also in view of the tact that 
it ill not the first incident, will the 
Governmenl take adequate measures 
at least in future? 

The MlDIster ot Home Mairs (Shrl 
t.aI BaJwlur Shastri): Sir. this is in-
deed a very regrettable incident. But 
I may inform the House that during 
the last two or three years strict vigi-
.ance has been maintained by the 
police. It is true that a number of in-
cidents had taken place earlier but 
the last incident took place only in 
January 1959 and since then no such 
Incident has taken place. Therefore. 
it must be admitted that the police has 
been doing its duty on the whole well. 
1 regret to say that I cannot say much 
em this ·particular incident. I had a 
"Word last night with the Delhi officers 
and they told me that it has no com-
:munal angle as such but I cannot be 
sure on that. The enquirv is being 
made and it would not be advisable for 
me to make any stateme:lt, at least 
before the preliminary enquiry has 
b2en completed. In these circumstan-
ces, I would suggest that the adjourn-
ment motion may not bo a ~ ee  to. 

Shri Braj Raj Singh (Firozabad): 
Has it bt=en made sure that there is no 
foreign power interested in this 
accident? 

Mr. Speaker: That also may be 
'under enquiry. 

Shrl Lal B:lhadur Shastri: I do not 
1hink the hon. Member's inference Is 
eorrect. 
1569 (Ai) LSD-5. 

Mr. Speaker: The enquiry is being 
made and let us watch. The House 
is interested in this. That area seems 
to have been chosen by some people 
for throwin·g bombs from time to time. 
The House would certainly be glad to 
know that since January 1959 no such 
incident had occurred. This is a seri-
ous incident and I am sure the han. 
Minister will take all steps to see that 
the enquiry is conducted properly and 
no more incidents OCCUr as tar as 
possible. I do not give my consent to 
this adjournment motion. 

(ii) ALLEGED REFUSAL OF PERMISSIOIf 

FOR INDIANS TO LAND AT LONDON 

AIRPORT 

Mr. Speaker: Shri Mohan Swarup 
has tabled another adjournment mo-
tion which reads: 

"Eleven North Indians were not 
allowed to land at London airport 
as a result of which they were 
compelled to return from London 
to Bombay on the 2nd December, 
1961." 

Is it on account of any colour bar? 

The Prime Minister and MinIster of 
External Mairs (Shri Jawaharlal 
Nehru): As far as my infcrmation 
goes, these persons were in possession 
of forged passports which had not 
been issued from India; they had got 
it from other places like Tanganyika 
and other places. Their passports 
were found to be forged and the Unit-
ed Kingdcm Government refused to 
allow them to land. They were being 
sent back to India and as soon as they 
arrive here proceedings will be taken 
against them for having forged pass-

ports. 

Shri Hem Barua (Gauhati): I want to 
know whether these persons will be 
repatriated to India as Indian citizens 
because they obtained their passports 
from Tanganyika and some other 
places. In view of ~ e ~ ge  passport 
business going on In thIS country, I 
want t~ know whether these people 




